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THE ORISSA FIRE SERVICE ACT. 1993

CHAPTER I

PRELIMINARY

Short title,
extent and
c"mmence.
ment.

I. (1) This Act may be called the Orissa Firc Sefvice Act, 1993.

(2) It extends to the whole of the Stat~ of Orissa.

{3) This s.c~tion and, sections 2,3 and 4.~haJI come into force at once, and the
remaining provlslon~ of !hlS .Act shall. cvme ID~O force on such date as the State
Government may, by notIfication, appoJ~t. and different dates may be appointed for
different provisions of this Act and fo.r different a!eas, a~d any reference in any such
provision to the commencemcnt of thIs A('t shall, ID relatIon to an area, be construed
as a reference to the coming into force of that provision in that area.
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Definitionl. 2. In this Act, unless the context otherwise requires,-

(a) ccappointed day" means the date on which the Director is appointed under
scction-4;

(b) "building" mean~ a hoUSe, outhouSe, warehoUSe, godown, stable, latrine,
urinal, shed, hut, wall ( other than a boundary wall) or any other structure,
whether of masonry, bricks, Wood, mud, metar or other material ;

(c) "Director" means the Director of Fire Service appointed uDder section 4:

(d) "fire fighting appliances" means fire-engines, fire-escapes, accoutremeuts,
equipments, tools. implements and things whatever used for fire-fighting,
and includes motor vehicles and other means of transport used in
connection with fire-fighting;

(c) c'fire prevention Rod fire safety measures" means such measures as are
necessary for the prevention, control and fighting or fire and for ensuring
the safety of life and property in case of fire; !

(/) ccFire Service" means the Orissa Fire Service constituted under section 3 ;

(g) ,cFire Station" includ~s any post or plac~ as the State Government may,
by general or special order, declare 10 be a Fire Station;

(h) c'local area'. means any area over which a local authority has jurisdiction;

(iJ "member" means a member of the :rire Service;

(1) "Officer-in-cbarge of Fire Station" includes. when the Officcr-in-charge of
the Fire Station is absent from the Station or is unable 10 perform his
duties, the senior most member who is next in rank to such officer present
at the station ;

(k) "premises" means any land or any building or part of a building appurtenant
Ihereto;

(I) "'prescribed" means prescribed by rules;

(m) "rules" means rules made under this Act.

CHAPTER JI

CONSTITUTION, MAINTENANCE, SUPERI"'JTENDENCB AND CONTROL
OF FIRE SERVICE

Conslitution
or Orissa
Fire 8ervice.

3. {1) 011 and from the appointej day, there sllall b~ canstituted and maintained
for the purpose of providing smooth and efficient fire fi~hting services in the State'
a fire force to b~ called th,e .Orissa. Fire S;rvice, of which. the, entire fire fighting
personnel formIng the existIng FIre Serv[~e Branch of th~ Onssa Polic,~ shall be
deemed to be the members.

(2) The existing Pire Service Branch of the Orissa Police shall Cease to be a
Branch of the Orissa Police on and from the appointed day.

Appol . f t 4. (I) The Fire Service sh~ll consist of a Director anI such other officers and staff
n men b 'b d f ' .

0, Director. as its members. as may e pre~cn e rom time to time.
officers and
~~~:bers, (2) The State Government. mav app1int a~y person ,not below the rank

of ,\n (n~pector-Gencral °.r Police to be the. DIrector of FIre S';;rvicc who shall
exercise such powers and discharge such functions a~ are or may bc confcrred or
mposed by or uI)der the ptovi.siuns of this Act and the rules.

(3) The St:\te Ooverr;!.11ent may. appoint such other officers under any
prescribed designations to assIst the D!rec!or, and the officers so ~ppoi[Jted shall
excrcise such rowers and perform such dutIes a ,may be conferred or Imposed by or
under the provisions of thl~ Act and the r'j!':s '.\'!thIn 5UI'~ lryc;al are~l as may be assigneJ
to them by the Director.
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(4) Subject to rules. if any, the membcrs and staff other than those specified
under the preceding sub-section$ shall be appointed by the Director or any other
officer or officers as may be authorised by the State Government.

Terms aDd
conditions
of service.

5. The terms alld conditions of service of the members shall, subject to
the provisions of this Act, be governed by rules and regulations as are
applicable t[) Goveroment Servants.

Auxiliary
firc forc,.

6. Whenever it appears to the State Govcroment that it is necessary to
augment the FIre Service, it may, s\lbject to rules, if any, raise an auxiliary
force by enrolment of volunteers for such areas and on such terms and
conditiol1~ as it may deem fit.

7. The general superintendence and control of the Fire Service throughout
the State shall vest in the Director .

Confrol and
superinten-
dence.

CHAPTER I!I

POWERS AND FUNcrIONS (JF STATE GOVERNMENT. pIRECTOR

ANb OTHER ME\1BBI~S

8. The State Government may from timc to timc make such general or special
orders as it thinks fit- !

Powers of
SLate
Government

~d':'r~k~ith (i) for equipping the member,8 with such fire-fighting appliances as it deems
respect tL) proper;
Fire Service. ..' d . F ' S ' h ' '

I J .

(ii) for buIldIng or 11rovl lo,g 'I.re tat,rns"or Irli~g p aces. or accornmouatmg

the members and keepIng Its fire-nghtlng "ppllances;

(iii) for givillg rewards to pl:TSOI1S who have given notice of fir('s a nd to
those who have rendered effective service to the Fire Service on the
occasion of fires in case of their accidents whIle rendering such service,
or to their dependants whert: such accidellts result in the dcath of such
persons;

tiv) for the speedy attcnclance of members with necessary fire-fighting appliances
on the occasion of any alarm of fire;

(v) for ~:endiDg the memb~rs with necessary fire-fighting appliances beyoDd the
limits of any area in \vhich this Act is in force in order to extinguish fire in
the neighbourhood of such limits on such terms and conditions as it deems

proper;

(vi) for the employment of the members, 011 such terms and conditions as it
deems proper, in any w()rk not connected with extinguishing fire, for which
the Fire Service may, in its opinion, be usefully and appropriately

employed.

Poweri e~er- 9. ( 1) On the occasion of fire. the Director or any officer or memberpin..charge
cisabl" ()11 of a Fire Station on the spot, l'.)ay-

.
occaslol1 of

fire. (i) remove, or may order any mcmber to remove. any person who by his
presence inlerfercs wit~. or impedes, the operation for extinguishing tlie
lirc or for saving lIfe ut prop,'rly;"

(ii) close any street or passJge in or near \vhich a fire is burning;

(iii) for the purpose of extinguishing the filc, cnter, brcak into or through ()r
pull do\vn any premises for the passage cf fire fighting appliances or cau:;e
them to be 1,roken illlo or lllrough or pulled (IOWIl, doing as little uamage
as possible;

( 1') cause the mains and pipcs of any area to be shut off so as to give better
pres~ure of water in the pIIlC(', \Vherc firc has occurred or broken out :

(v)

1(
caust. the water or an~~.,!;tream. cistfm, tank, well or other availablG sourcc
or water-sltpply, publ ; or private, to be utiJisld for Ihe purpose of
extinguishinf!, or JimitilJg th~ spreal1 of, ~u(;h fire;

~
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(vi) exercise the same powers for dispersing any assembly or person likely to
obstrucl the fire.fighting operation, as If he were IIn officer-in-charge of a
Police StatIon "nd as if such un assembly were an unlawful assembly ,!lId
shall be entitled to the same immunities and protection as such an officer,
in re~pect of t""' exercise of ~uch powers; and

(vii) generally take such measures us may appear necessary for l:xtinguishing the
flrt: or for the prcserv3tion of life and proper! y.

(2) 1\1ly d:lmagc,dol1~ on the occasion uf fire by th~ luemberll of fire service in
the due discharge of thcir duties shall be deemed to be damage by fire within the
meaning of ally policy of insurance agaln&t fire.

rreyentive

measures.

10. (1) The Slate Government may, by notification, require the OWII~IS ur
occupiers or premises ill any area in which this Act is in force or of any class of
premises used in any ~uch ar~a for purposes wl1ich, in its ('pinion, are likely to cause
risk of fire, to take such precautions as may be specified in the notification.

(2) 011 the issue of thc notification under sub-section (I). it shall be lawful
for the Director or any member authorised by the State Government in this behalf
to direct the removal {if objects or goods likely to cause risk of fire to a place of
safety and, on failure of the owner or occupier to do so, the Director or the member
so authocised may, afler giving thc owner or occupier a reasonable opportunity or
lUaking representation, seize, detain or rellove such objects or goods or cause the
same to be seized, detained or removed.

Power
obtain
matio

II. (1) The Director or any membcr not below the rank of an Officer-in-charge
of a Fire Station aS may be 8uthorised by the Director, may, for the purpose
ofobtaioing information for fire-fighting purposes, require the owner or
occupier of any building or other property to supply such information with respect to
tbe character of such buildillg Or other property, the available water-supplies and the
meanS of aCcess thereto and such owner Or occupier shall furnish all the inror-
mation so required.

(2} If any information requircd under sub-section (1) is not furnished within
a reasonahle time, or the IJirector or the member so authorised has reason to believo
that any illfornmtioJI furnished is inaccurate, the Dire~tor or the member so autbo-
rised may, for the purp()se of obtaining or verirying the information, enter into ally
such building or any place, with or without assistance, after giving such notice to the
owner or occupier as may be prescribed :

PIuviJed that-

(a) 11'1 such entry shall be made between sun-set Dnd sun-rise; and

(b) due regard ~baJI always be 11[1 d, so far as may be compatible with the
exigencies of the purpose for \\ hich the ent: y is m ade, to the social and
rcJigiotls usages of the occupants or the buildings or places entered.

(3) The Director or tbe Jnembt:f rcfcrred to in Sllb-sccti<.~Jl (2) shall not use anyforce for the purpose {.r (f1:ec; ing ally CtltJ) uuder the sail' sub-scction, unJess- .

(a) such orltry cannot other\vise be cffectcd; and

(b) there is rca.;(m 10 believe that any ofTence is bein~ or has been commilted
against 8t;y provision of this ;\ct or any rule made thereund\?r .

12. The Dir('ctor or 311y officer 8\lth\rised by the ~tate Govcrnment ill this
behalf may, 0!1 the OCC3'1ioD of a fire l'r othcr emergency in any area in which this
Act is not ill force, ord-"r t~-c despatch o,f th~ member~ with neces~ary fire-fightiJJg
ilpplialll;t:S 1'- l;(t[ry ('II tlll:-h!!hlmg operations :!1 such other ~rea and thereupon all the
rrovi~icn~ a! t!~~" 1'.ct. ac'! j!1~ r!.'!r:s "..~d!. th,:l,!lInder ~~a'! t:rjl), !0 such arc:'. du:.:ng
the period or fire or fIn'. rgerlcy, a!; thp. c:Ise m" y be. (.r during such pcrjIJd as the
Director or the omcer So authuri~t:l; may slJecif.v.

Vespatch of
firc-fight if1g
pers\)Dncl to
other areaa.

to
infor-

n.
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EI11uiry into 13. In the ca~e of any fire dccurIing within any area in which this Act is in force,
origin or fir~ the seIlior m,)(,t officl)r iIJ thc rank among the il1emb..:rs in that ;1rca or where th
~f)d ~etpor t .lo members are t-ent beyond the limits of any area in which tl1is Act is in f JIce to

.,.agl~raeor .. hfi ., hb d f . l ' ; I . ffi ' th kT h 'I
d extmguls Ire In the nelg ourhoo o Sucl1 Imlts, t \e senior most o ('er m e ran

a.asl.:lr, I b hll . h '. I .. d fmnong t le mem ers ~o sent. s a ascertalr) t e ract~ as t() t le origIn f1n cause o

suc11 fire an,\ shall II11ke a report thereon to the Magistrate or the THhasildf!f having
jurisdiction in the place in which 'such fire occurred; and the said Magistrate vr
t he Tahasildar, as the cas~ may be, in any case where he may deem fit, SUmmoJI
witnesses and takt: evidellcc in order to further as,erlain such facts.

Employment
OI) other
duties.

14. It shall be I:\\vful for, the .5tate Governnlent or any officer authoriscd by it. in
this behalf to employ tilt: In~mb~rs UpOn lilly rescue, salvage or other works for whIch
the members are suitable by reason of their experience and the fire-fighting appliances.

CHAPTER IV

PENALTIES
P~n!l"Y ror
vi oJalion or
duty.

Pailure to
give infor-
mation.

15. Any m.:;lilb;; .whv-

(a) is found to be guilty or violation of any duty or wilful breach of any
provision of this Act or any rules or order made thereunder; or

(b) is found to be guilty iof cowardice; or

(c) withdraws from the duties of h!s offi;;c \vithout permission or without haviJJg
given previous not:ce of at I{,/st two months; or

~

(d) being absent OIl leave, fails without rcason:lble cause to report himself for
duty on the expil atiol1 of such leaves,

shall, on conviction, be punishable with imprisonment which may extend to three
months, or with fine which may extend to an amount not e:tcet:ding thr~e months' pay
of such member. or with bl)th.

16. Any pers')n who, without just cause, fail:) to communicate th~ information in
his posses~ion regarding outbre.,\k of fire, shall on conviction be punishable with
sim pie imprisonment for a term wbil:h may extend to one month, or with fin~ \vhich
may extend to five hundred rupees, or with both.

17. Any person who fails, without reasonable cause, to comply with the require.
mellts specified in a notification issued unJer sub-sectiol1 (I) of ~eclion 10 or vf 11
direction issueJ under sub-section (2) of that section shall, on conviction. bc
punishable with a finc wt.ich mrly extend to live hundred rupees.

Failure to

lake precau.

lions.

Wilful
"bslruction
or lire-
fighling
operation.

18. Any persO!l who wilfully obstruct~ or interf~res with any membcr engaged
in fire-fighting oj)eratio'1s $h:llj, 0!1 c':)llviction, be punish~lb)c with imprisonment
which may extend to thrce mol1ths, ur with fine which may extend to fivc hundred
rupees, or with both.

19. Any per~oa who kllowiJlgty giv~s or causes to be given it rats" report or the
outbreak of firc to any perSIJl1 authorised to r~ceive s'.lch report by means of a
statcmenl, message or otherwise ~hatt. on conviction, be punishable with
imprisonment which may cX,telld to thret: Jnol1ths, or with fine whic!l':may exte'ldto five hundred rupees, ('r with both. "

Penalty for
false report.

CHAP1'ER V

MISCELLANEOUS

LiabililYof 20. Any peISOIl whuse pr,)perty catcj!es. fire on, account ~or any act of his own
prop~rly or his agent, done deliberately or by crtl11llJal negllgcnct', !;hall bo liable to pay
ewner to pa, compensation to any other person or per~ons suffering riamage to his property on
C()I~lpen- acc\)u'tt of any ~,:~ian taken ur!.J~r iaus'::: (iii) and t...) of scction 9 by alJy officer
saIlon. or nlemher Inen! iof1~(J th~re!!1 or 0:"" !)' r,:!s'J!l ar:ti!!g U:1~::' thc :l!l!!~ority of :l:Jy

6uoh officf.'r ()r member.

Police
Office;s to
aid.

't

21. It sh'ul bc t!~e (!uty of th':) Pvlicc amccrs of ;,:1 rank:; ,t,,:aid ~hc; 1UcmIJt:rS ;11the execution of thcir duties tmder this Act. .
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T nformation

on outbreak

of fire.

Consumption
of w3ter.

22. Any person who possesses any information regarding all outbreak of fire
shall communicatc the same, without delay, to the nearest Fire Station.

23. 1'~o charge shall be made by any local authority fur water consumed by
the Fire Service ill fighting fires, filling static water tanks or such other purposes.

24. No authority in ch~rge uf wate, ~upply in ally area shall be liable to any
ciuim fur compell:;atiou rur di1IllCi~e CiiUS~J by reason of any intenuption or supply
or water occasioned under clrluse \,iv) or Bectioll 9.

No compen-
satio,; fGr

interruptil!D
or water
supply.

Pro!ectioD
of action
taken in
good faith,

Power to
make rule~,

Saving.

P'.;wet'S to
rem()ve
difliculties.

25. N(\ suit, prosecution or other te~at proccedings shall lie against th~
Government or Hny l?erson including a memb6r for anything which is done or
intended to be done in good faith in pursuance of this Act or any rules or orders
made theteunder.

26. (I) The State Government may, by notific:\tion. make rules for carrying out
the provisions of this Act.

~2) In particular and without prejudice to the generality of the foregoing
power, such rules may provide for the following matters, namely: -

( a) meAqureq nece~8ary f('r the prevention, con~rol and fighting of fire and
for ensuring the safety of life and property in case of fire;

(b) the designations under which the officers may be appointeJ uslder
sub-~ection (3) of section 4 to as8ist the Director;

(c) the Jnanner of appointment and the terms and conditions of service
including their pay, allowances and other remunerations, if any, their
hours of duties, leave and ot?y ancillary matters ;

(d) matters relating to ,:}uxiliary fire force that may be raised under
scction 6 ;

( e) the manner of service of notice under sub-section (2) of section 11 ;

(I) the emplo}mcnt of members or use of anY fire-fighting appliances
undcr section )2 in any area in which this Act is not in force and the
employment of the members under section 14 on ~pecial services;

(g) any other matter which is required to be. or may be. prescribed.

(3) Until rules are made under this sectioll. the rules in fc.r:e immediately
hcfore the appointed day and opplicable to the Officers and staff of the Fire Service
Branch of the Orissa Poljce shall, so far as theyare not inconsistent with the
provisions of this Act, continue in force and apply to the members.

(4) All rules made under this Act fihall, as fioon as may be after they arc
mad~, be laid before the State Legislature for a total perio(l of fourteen days which
may be comprised in one or more sessions and if during the said period th~ State
Legislature makes any modification therein, the rules shall thereafter havc effect
cnlv in such modified form, 60, however, that such modlficatiol. shall be without
prejudice to the validity of anythi"g previously done under the rules.

27. Nothing in this Act shall be deemed to limit, modify or dfrogate from the
general responsibilityof an~' local or other authority under any law for the time
being in force in the matter of fire-fighting or fire prevention.

7.8. If Itny doubt or diffIculty arises in giving effect to the provision& of this I\Ct,
the State Govt'rnment may, as occas!ol1 may require, by order, do anything not
inconsistent with the provi~ions of this Act or the rules made thereunder, which
appears to be necessary for the purpose of removing the doubt or difficulty:

Provided that no order 6hall te Is~~led under this section afterli the expiry (1r
a prriod of two years from the date of commencement t.f this Act.

By order of the Governor

P. K. PANIGRAH I

Secretal'Y tu Government
~--

rrinted an<1 Puhlishct! 'y thc J)ircc~(")r, PTi;ilin~. ~ta:i(:11e(y.cind rubJil.:3lion, ()riS6;], Cuttack-1
OGP/SF\P. f!~. Oa.-. I J88-2J~.!-58()
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CHAPTER I

PRELIMINARY

Short title,
extent and
c"mmence.
ment.

I. (1) This Act may be called the Orissa Firc Sefvice Act, 1993.

(2) It extends to the whole of the Stat~ of Orissa.

{3) This s.c~tion and, sections 2,3 and 4.~haJI come into force at once, and the
remaining provlslon~ of !hlS .Act shall. cvme ID~O force on such date as the State
Government may, by notIfication, appoJ~t. and different dates may be appointed for
different provisions of this Act and fo.r different a!eas, a~d any reference in any such
provision to the commencemcnt of thIs A('t shall, ID relatIon to an area, be construed
as a reference to the coming into force of that provision in that area.
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Definitionl. 2. In this Act, unless the context otherwise requires,-

(a) ccappointed day" means the date on which the Director is appointed under
scction-4;

(b) "building" mean~ a hoUSe, outhouSe, warehoUSe, godown, stable, latrine,
urinal, shed, hut, wall ( other than a boundary wall) or any other structure,
whether of masonry, bricks, Wood, mud, metar or other material ;

(c) "Director" means the Director of Fire Service appointed uDder section 4:

(d) "fire fighting appliances" means fire-engines, fire-escapes, accoutremeuts,
equipments, tools. implements and things whatever used for fire-fighting,
and includes motor vehicles and other means of transport used in
connection with fire-fighting;

(c) c'fire prevention Rod fire safety measures" means such measures as are
necessary for the prevention, control and fighting or fire and for ensuring
the safety of life and property in case of fire; !

(/) ccFire Service" means the Orissa Fire Service constituted under section 3 ;

(g) ,cFire Station" includ~s any post or plac~ as the State Government may,
by general or special order, declare 10 be a Fire Station;

(h) c'local area'. means any area over which a local authority has jurisdiction;

(iJ "member" means a member of the :rire Service;

(1) "Officer-in-cbarge of Fire Station" includes. when the Officcr-in-charge of
the Fire Station is absent from the Station or is unable 10 perform his
duties, the senior most member who is next in rank to such officer present
at the station ;

(k) "premises" means any land or any building or part of a building appurtenant
Ihereto;

(I) "'prescribed" means prescribed by rules;

(m) "rules" means rules made under this Act.

CHAPTER JI

CONSTITUTION, MAINTENANCE, SUPERI"'JTENDENCB AND CONTROL
OF FIRE SERVICE

Conslitution
or Orissa
Fire 8ervice.

3. {1) 011 and from the appointej day, there sllall b~ canstituted and maintained
for the purpose of providing smooth and efficient fire fi~hting services in the State'
a fire force to b~ called th,e .Orissa. Fire S;rvice, of which. the, entire fire fighting
personnel formIng the existIng FIre Serv[~e Branch of th~ Onssa Polic,~ shall be
deemed to be the members.

(2) The existing Pire Service Branch of the Orissa Police shall Cease to be a
Branch of the Orissa Police on and from the appointed day.

Appol . f t 4. (I) The Fire Service sh~ll consist of a Director anI such other officers and staff
n men b 'b d f ' .

0, Director. as its members. as may e pre~cn e rom time to time.
officers and
~~~:bers, (2) The State Government. mav app1int a~y person ,not below the rank

of ,\n (n~pector-Gencral °.r Police to be the. DIrector of FIre S';;rvicc who shall
exercise such powers and discharge such functions a~ are or may bc confcrred or
mposed by or uI)der the ptovi.siuns of this Act and the rules.

(3) The St:\te Ooverr;!.11ent may. appoint such other officers under any
prescribed designations to assIst the D!rec!or, and the officers so ~ppoi[Jted shall
excrcise such rowers and perform such dutIes a ,may be conferred or Imposed by or
under the provisions of thl~ Act and the r'j!':s '.\'!thIn 5UI'~ lryc;al are~l as may be assigneJ
to them by the Director.
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(4) Subject to rules. if any, the membcrs and staff other than those specified
under the preceding sub-section$ shall be appointed by the Director or any other
officer or officers as may be authorised by the State Government.

Terms aDd
conditions
of service.

5. The terms alld conditions of service of the members shall, subject to
the provisions of this Act, be governed by rules and regulations as are
applicable t[) Goveroment Servants.

Auxiliary
firc forc,.

6. Whenever it appears to the State Govcroment that it is necessary to
augment the FIre Service, it may, s\lbject to rules, if any, raise an auxiliary
force by enrolment of volunteers for such areas and on such terms and
conditiol1~ as it may deem fit.

7. The general superintendence and control of the Fire Service throughout
the State shall vest in the Director .

Confrol and
superinten-
dence.

CHAPTER I!I

POWERS AND FUNcrIONS (JF STATE GOVERNMENT. pIRECTOR

ANb OTHER ME\1BBI~S

8. The State Government may from timc to timc make such general or special
orders as it thinks fit- !

Powers of
SLate
Government

~d':'r~k~ith (i) for equipping the member,8 with such fire-fighting appliances as it deems
respect tL) proper;
Fire Service. ..' d . F ' S ' h ' '

I J .

(ii) for buIldIng or 11rovl lo,g 'I.re tat,rns"or Irli~g p aces. or accornmouatmg

the members and keepIng Its fire-nghtlng "ppllances;

(iii) for givillg rewards to pl:TSOI1S who have given notice of fir('s a nd to
those who have rendered effective service to the Fire Service on the
occasion of fires in case of their accidents whIle rendering such service,
or to their dependants whert: such accidellts result in the dcath of such
persons;

tiv) for the speedy attcnclance of members with necessary fire-fighting appliances
on the occasion of any alarm of fire;

(v) for ~:endiDg the memb~rs with necessary fire-fighting appliances beyoDd the
limits of any area in \vhich this Act is in force in order to extinguish fire in
the neighbourhood of such limits on such terms and conditions as it deems

proper;

(vi) for the employment of the members, 011 such terms and conditions as it
deems proper, in any w()rk not connected with extinguishing fire, for which
the Fire Service may, in its opinion, be usefully and appropriately

employed.

Poweri e~er- 9. ( 1) On the occasion of fire. the Director or any officer or memberpin..charge
cisabl" ()11 of a Fire Station on the spot, l'.)ay-

.
occaslol1 of

fire. (i) remove, or may order any mcmber to remove. any person who by his
presence inlerfercs wit~. or impedes, the operation for extinguishing tlie
lirc or for saving lIfe ut prop,'rly;"

(ii) close any street or passJge in or near \vhich a fire is burning;

(iii) for the purpose of extinguishing the filc, cnter, brcak into or through ()r
pull do\vn any premises for the passage cf fire fighting appliances or cau:;e
them to be 1,roken illlo or lllrough or pulled (IOWIl, doing as little uamage
as possible;

( 1') cause the mains and pipcs of any area to be shut off so as to give better
pres~ure of water in the pIIlC(', \Vherc firc has occurred or broken out :

(v)

1(
caust. the water or an~~.,!;tream. cistfm, tank, well or other availablG sourcc
or water-sltpply, publ ; or private, to be utiJisld for Ihe purpose of
extinguishinf!, or JimitilJg th~ spreal1 of, ~u(;h fire;

~
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(vi) exercise the same powers for dispersing any assembly or person likely to
obstrucl the fire.fighting operation, as If he were IIn officer-in-charge of a
Police StatIon "nd as if such un assembly were an unlawful assembly ,!lId
shall be entitled to the same immunities and protection as such an officer,
in re~pect of t""' exercise of ~uch powers; and

(vii) generally take such measures us may appear necessary for l:xtinguishing the
flrt: or for the prcserv3tion of life and proper! y.

(2) 1\1ly d:lmagc,dol1~ on the occasion uf fire by th~ luemberll of fire service in
the due discharge of thcir duties shall be deemed to be damage by fire within the
meaning of ally policy of insurance agaln&t fire.

rreyentive

measures.

10. (1) The Slate Government may, by notification, require the OWII~IS ur
occupiers or premises ill any area in which this Act is in force or of any class of
premises used in any ~uch ar~a for purposes wl1ich, in its ('pinion, are likely to cause
risk of fire, to take such precautions as may be specified in the notification.

(2) 011 the issue of thc notification under sub-section (I). it shall be lawful
for the Director or any member authorised by the State Government in this behalf
to direct the removal {if objects or goods likely to cause risk of fire to a place of
safety and, on failure of the owner or occupier to do so, the Director or the member
so authocised may, afler giving thc owner or occupier a reasonable opportunity or
lUaking representation, seize, detain or rellove such objects or goods or cause the
same to be seized, detained or removed.

Power
obtain
matio

II. (1) The Director or any membcr not below the rank of an Officer-in-charge
of a Fire Station aS may be 8uthorised by the Director, may, for the purpose
ofobtaioing information for fire-fighting purposes, require the owner or
occupier of any building or other property to supply such information with respect to
tbe character of such buildillg Or other property, the available water-supplies and the
meanS of aCcess thereto and such owner Or occupier shall furnish all the inror-
mation so required.

(2} If any information requircd under sub-section (1) is not furnished within
a reasonahle time, or the IJirector or the member so authorised has reason to believo
that any illfornmtioJI furnished is inaccurate, the Dire~tor or the member so autbo-
rised may, for the purp()se of obtaining or verirying the information, enter into ally
such building or any place, with or without assistance, after giving such notice to the
owner or occupier as may be prescribed :

PIuviJed that-

(a) 11'1 such entry shall be made between sun-set Dnd sun-rise; and

(b) due regard ~baJI always be 11[1 d, so far as may be compatible with the
exigencies of the purpose for \\ hich the ent: y is m ade, to the social and
rcJigiotls usages of the occupants or the buildings or places entered.

(3) The Director or tbe Jnembt:f rcfcrred to in Sllb-sccti<.~Jl (2) shall not use anyforce for the purpose {.r (f1:ec; ing ally CtltJ) uuder the sail' sub-scction, unJess- .

(a) such orltry cannot other\vise be cffectcd; and

(b) there is rca.;(m 10 believe that any ofTence is bein~ or has been commilted
against 8t;y provision of this ;\ct or any rule made thereund\?r .

12. The Dir('ctor or 311y officer 8\lth\rised by the ~tate Govcrnment ill this
behalf may, 0!1 the OCC3'1ioD of a fire l'r othcr emergency in any area in which this
Act is not ill force, ord-"r t~-c despatch o,f th~ member~ with neces~ary fire-fightiJJg
ilpplialll;t:S 1'- l;(t[ry ('II tlll:-h!!hlmg operations :!1 such other ~rea and thereupon all the
rrovi~icn~ a! t!~~" 1'.ct. ac'! j!1~ r!.'!r:s "..~d!. th,:l,!lInder ~~a'! t:rjl), !0 such arc:'. du:.:ng
the period or fire or fIn'. rgerlcy, a!; thp. c:Ise m" y be. (.r during such pcrjIJd as the
Director or the omcer So authuri~t:l; may slJecif.v.

Vespatch of
firc-fight if1g
pers\)Dncl to
other areaa.

to
infor-

n.
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EI11uiry into 13. In the ca~e of any fire dccurIing within any area in which this Act is in force,
origin or fir~ the seIlior m,)(,t officl)r iIJ thc rank among the il1emb..:rs in that ;1rca or where th
~f)d ~etpor t .lo members are t-ent beyond the limits of any area in which tl1is Act is in f JIce to

.,.agl~raeor .. hfi ., hb d f . l ' ; I . ffi ' th kT h 'I
d extmguls Ire In the nelg ourhoo o Sucl1 Imlts, t \e senior most o ('er m e ran

a.asl.:lr, I b hll . h '. I .. d fmnong t le mem ers ~o sent. s a ascertalr) t e ract~ as t() t le origIn f1n cause o

suc11 fire an,\ shall II11ke a report thereon to the Magistrate or the THhasildf!f having
jurisdiction in the place in which 'such fire occurred; and the said Magistrate vr
t he Tahasildar, as the cas~ may be, in any case where he may deem fit, SUmmoJI
witnesses and takt: evidellcc in order to further as,erlain such facts.

Employment
OI) other
duties.

14. It shall be I:\\vful for, the .5tate Governnlent or any officer authoriscd by it. in
this behalf to employ tilt: In~mb~rs UpOn lilly rescue, salvage or other works for whIch
the members are suitable by reason of their experience and the fire-fighting appliances.

CHAPTER IV

PENALTIES
P~n!l"Y ror
vi oJalion or
duty.

Pailure to
give infor-
mation.

15. Any m.:;lilb;; .whv-

(a) is found to be guilty or violation of any duty or wilful breach of any
provision of this Act or any rules or order made thereunder; or

(b) is found to be guilty iof cowardice; or

(c) withdraws from the duties of h!s offi;;c \vithout permission or without haviJJg
given previous not:ce of at I{,/st two months; or

~

(d) being absent OIl leave, fails without rcason:lble cause to report himself for
duty on the expil atiol1 of such leaves,

shall, on conviction, be punishable with imprisonment which may extend to three
months, or with fine which may extend to an amount not e:tcet:ding thr~e months' pay
of such member. or with bl)th.

16. Any pers')n who, without just cause, fail:) to communicate th~ information in
his posses~ion regarding outbre.,\k of fire, shall on conviction be punishable with
sim pie imprisonment for a term wbil:h may extend to one month, or with fin~ \vhich
may extend to five hundred rupees, or with both.

17. Any person who fails, without reasonable cause, to comply with the require.
mellts specified in a notification issued unJer sub-sectiol1 (I) of ~eclion 10 or vf 11
direction issueJ under sub-section (2) of that section shall, on conviction. bc
punishable with a finc wt.ich mrly extend to live hundred rupees.

Failure to

lake precau.

lions.

Wilful
"bslruction
or lire-
fighling
operation.

18. Any persO!l who wilfully obstruct~ or interf~res with any membcr engaged
in fire-fighting oj)eratio'1s $h:llj, 0!1 c':)llviction, be punish~lb)c with imprisonment
which may extend to thrce mol1ths, ur with fine which may extend to fivc hundred
rupees, or with both.

19. Any per~oa who kllowiJlgty giv~s or causes to be given it rats" report or the
outbreak of firc to any perSIJl1 authorised to r~ceive s'.lch report by means of a
statcmenl, message or otherwise ~hatt. on conviction, be punishable with
imprisonment which may cX,telld to thret: Jnol1ths, or with fine whic!l':may exte'ldto five hundred rupees, ('r with both. "

Penalty for
false report.

CHAP1'ER V

MISCELLANEOUS

LiabililYof 20. Any peISOIl whuse pr,)perty catcj!es. fire on, account ~or any act of his own
prop~rly or his agent, done deliberately or by crtl11llJal negllgcnct', !;hall bo liable to pay
ewner to pa, compensation to any other person or per~ons suffering riamage to his property on
C()I~lpen- acc\)u'tt of any ~,:~ian taken ur!.J~r iaus'::: (iii) and t...) of scction 9 by alJy officer
saIlon. or nlemher Inen! iof1~(J th~re!!1 or 0:"" !)' r,:!s'J!l ar:ti!!g U:1~::' thc :l!l!!~ority of :l:Jy

6uoh officf.'r ()r member.

Police
Office;s to
aid.

't

21. It sh'ul bc t!~e (!uty of th':) Pvlicc amccrs of ;,:1 rank:; ,t,,:aid ~hc; 1UcmIJt:rS ;11the execution of thcir duties tmder this Act. .
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T nformation

on outbreak

of fire.

Consumption
of w3ter.

22. Any person who possesses any information regarding all outbreak of fire
shall communicatc the same, without delay, to the nearest Fire Station.

23. 1'~o charge shall be made by any local authority fur water consumed by
the Fire Service ill fighting fires, filling static water tanks or such other purposes.

24. No authority in ch~rge uf wate, ~upply in ally area shall be liable to any
ciuim fur compell:;atiou rur di1IllCi~e CiiUS~J by reason of any intenuption or supply
or water occasioned under clrluse \,iv) or Bectioll 9.

No compen-
satio,; fGr

interruptil!D
or water
supply.

Pro!ectioD
of action
taken in
good faith,

Power to
make rule~,

Saving.

P'.;wet'S to
rem()ve
difliculties.

25. N(\ suit, prosecution or other te~at proccedings shall lie against th~
Government or Hny l?erson including a memb6r for anything which is done or
intended to be done in good faith in pursuance of this Act or any rules or orders
made theteunder.

26. (I) The State Government may, by notific:\tion. make rules for carrying out
the provisions of this Act.

~2) In particular and without prejudice to the generality of the foregoing
power, such rules may provide for the following matters, namely: -

( a) meAqureq nece~8ary f('r the prevention, con~rol and fighting of fire and
for ensuring the safety of life and property in case of fire;

(b) the designations under which the officers may be appointeJ uslder
sub-~ection (3) of section 4 to as8ist the Director;

(c) the Jnanner of appointment and the terms and conditions of service
including their pay, allowances and other remunerations, if any, their
hours of duties, leave and ot?y ancillary matters ;

(d) matters relating to ,:}uxiliary fire force that may be raised under
scction 6 ;

( e) the manner of service of notice under sub-section (2) of section 11 ;

(I) the emplo}mcnt of members or use of anY fire-fighting appliances
undcr section )2 in any area in which this Act is not in force and the
employment of the members under section 14 on ~pecial services;

(g) any other matter which is required to be. or may be. prescribed.

(3) Until rules are made under this sectioll. the rules in fc.r:e immediately
hcfore the appointed day and opplicable to the Officers and staff of the Fire Service
Branch of the Orissa Poljce shall, so far as theyare not inconsistent with the
provisions of this Act, continue in force and apply to the members.

(4) All rules made under this Act fihall, as fioon as may be after they arc
mad~, be laid before the State Legislature for a total perio(l of fourteen days which
may be comprised in one or more sessions and if during the said period th~ State
Legislature makes any modification therein, the rules shall thereafter havc effect
cnlv in such modified form, 60, however, that such modlficatiol. shall be without
prejudice to the validity of anythi"g previously done under the rules.

27. Nothing in this Act shall be deemed to limit, modify or dfrogate from the
general responsibilityof an~' local or other authority under any law for the time
being in force in the matter of fire-fighting or fire prevention.

7.8. If Itny doubt or diffIculty arises in giving effect to the provision& of this I\Ct,
the State Govt'rnment may, as occas!ol1 may require, by order, do anything not
inconsistent with the provi~ions of this Act or the rules made thereunder, which
appears to be necessary for the purpose of removing the doubt or difficulty:

Provided that no order 6hall te Is~~led under this section afterli the expiry (1r
a prriod of two years from the date of commencement t.f this Act.

By order of the Governor

P. K. PANIGRAH I

Secretal'Y tu Government
~--

rrinted an<1 Puhlishct! 'y thc J)ircc~(")r, PTi;ilin~. ~ta:i(:11e(y.cind rubJil.:3lion, ()riS6;], Cuttack-1
OGP/SF\P. f!~. Oa.-. I J88-2J~.!-58()
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THE ORISSA FIRE SERVICE ACT. 1993

CHAPTER I

PRELIMINARY

Short title,
extent and
c"mmence.
ment.

I. (1) This Act may be called the Orissa Firc Sefvice Act, 1993.

(2) It extends to the whole of the Stat~ of Orissa.

{3) This s.c~tion and, sections 2,3 and 4.~haJI come into force at once, and the
remaining provlslon~ of !hlS .Act shall. cvme ID~O force on such date as the State
Government may, by notIfication, appoJ~t. and different dates may be appointed for
different provisions of this Act and fo.r different a!eas, a~d any reference in any such
provision to the commencemcnt of thIs A('t shall, ID relatIon to an area, be construed
as a reference to the coming into force of that provision in that area.
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Definitionl. 2. In this Act, unless the context otherwise requires,-

(a) ccappointed day" means the date on which the Director is appointed under
scction-4;

(b) "building" mean~ a hoUSe, outhouSe, warehoUSe, godown, stable, latrine,
urinal, shed, hut, wall ( other than a boundary wall) or any other structure,
whether of masonry, bricks, Wood, mud, metar or other material ;

(c) "Director" means the Director of Fire Service appointed uDder section 4:

(d) "fire fighting appliances" means fire-engines, fire-escapes, accoutremeuts,
equipments, tools. implements and things whatever used for fire-fighting,
and includes motor vehicles and other means of transport used in
connection with fire-fighting;

(c) c'fire prevention Rod fire safety measures" means such measures as are
necessary for the prevention, control and fighting or fire and for ensuring
the safety of life and property in case of fire; !

(/) ccFire Service" means the Orissa Fire Service constituted under section 3 ;

(g) ,cFire Station" includ~s any post or plac~ as the State Government may,
by general or special order, declare 10 be a Fire Station;

(h) c'local area'. means any area over which a local authority has jurisdiction;

(iJ "member" means a member of the :rire Service;

(1) "Officer-in-cbarge of Fire Station" includes. when the Officcr-in-charge of
the Fire Station is absent from the Station or is unable 10 perform his
duties, the senior most member who is next in rank to such officer present
at the station ;

(k) "premises" means any land or any building or part of a building appurtenant
Ihereto;

(I) "'prescribed" means prescribed by rules;

(m) "rules" means rules made under this Act.

CHAPTER JI

CONSTITUTION, MAINTENANCE, SUPERI"'JTENDENCB AND CONTROL
OF FIRE SERVICE

Conslitution
or Orissa
Fire 8ervice.

3. {1) 011 and from the appointej day, there sllall b~ canstituted and maintained
for the purpose of providing smooth and efficient fire fi~hting services in the State'
a fire force to b~ called th,e .Orissa. Fire S;rvice, of which. the, entire fire fighting
personnel formIng the existIng FIre Serv[~e Branch of th~ Onssa Polic,~ shall be
deemed to be the members.

(2) The existing Pire Service Branch of the Orissa Police shall Cease to be a
Branch of the Orissa Police on and from the appointed day.

Appol . f t 4. (I) The Fire Service sh~ll consist of a Director anI such other officers and staff
n men b 'b d f ' .

0, Director. as its members. as may e pre~cn e rom time to time.
officers and
~~~:bers, (2) The State Government. mav app1int a~y person ,not below the rank

of ,\n (n~pector-Gencral °.r Police to be the. DIrector of FIre S';;rvicc who shall
exercise such powers and discharge such functions a~ are or may bc confcrred or
mposed by or uI)der the ptovi.siuns of this Act and the rules.

(3) The St:\te Ooverr;!.11ent may. appoint such other officers under any
prescribed designations to assIst the D!rec!or, and the officers so ~ppoi[Jted shall
excrcise such rowers and perform such dutIes a ,may be conferred or Imposed by or
under the provisions of thl~ Act and the r'j!':s '.\'!thIn 5UI'~ lryc;al are~l as may be assigneJ
to them by the Director.



"" 3

(4) Subject to rules. if any, the membcrs and staff other than those specified
under the preceding sub-section$ shall be appointed by the Director or any other
officer or officers as may be authorised by the State Government.

Terms aDd
conditions
of service.

5. The terms alld conditions of service of the members shall, subject to
the provisions of this Act, be governed by rules and regulations as are
applicable t[) Goveroment Servants.

Auxiliary
firc forc,.

6. Whenever it appears to the State Govcroment that it is necessary to
augment the FIre Service, it may, s\lbject to rules, if any, raise an auxiliary
force by enrolment of volunteers for such areas and on such terms and
conditiol1~ as it may deem fit.

7. The general superintendence and control of the Fire Service throughout
the State shall vest in the Director .

Confrol and
superinten-
dence.

CHAPTER I!I

POWERS AND FUNcrIONS (JF STATE GOVERNMENT. pIRECTOR

ANb OTHER ME\1BBI~S

8. The State Government may from timc to timc make such general or special
orders as it thinks fit- !

Powers of
SLate
Government

~d':'r~k~ith (i) for equipping the member,8 with such fire-fighting appliances as it deems
respect tL) proper;
Fire Service. ..' d . F ' S ' h ' '

I J .

(ii) for buIldIng or 11rovl lo,g 'I.re tat,rns"or Irli~g p aces. or accornmouatmg

the members and keepIng Its fire-nghtlng "ppllances;

(iii) for givillg rewards to pl:TSOI1S who have given notice of fir('s a nd to
those who have rendered effective service to the Fire Service on the
occasion of fires in case of their accidents whIle rendering such service,
or to their dependants whert: such accidellts result in the dcath of such
persons;

tiv) for the speedy attcnclance of members with necessary fire-fighting appliances
on the occasion of any alarm of fire;

(v) for ~:endiDg the memb~rs with necessary fire-fighting appliances beyoDd the
limits of any area in \vhich this Act is in force in order to extinguish fire in
the neighbourhood of such limits on such terms and conditions as it deems

proper;

(vi) for the employment of the members, 011 such terms and conditions as it
deems proper, in any w()rk not connected with extinguishing fire, for which
the Fire Service may, in its opinion, be usefully and appropriately

employed.

Poweri e~er- 9. ( 1) On the occasion of fire. the Director or any officer or memberpin..charge
cisabl" ()11 of a Fire Station on the spot, l'.)ay-

.
occaslol1 of

fire. (i) remove, or may order any mcmber to remove. any person who by his
presence inlerfercs wit~. or impedes, the operation for extinguishing tlie
lirc or for saving lIfe ut prop,'rly;"

(ii) close any street or passJge in or near \vhich a fire is burning;

(iii) for the purpose of extinguishing the filc, cnter, brcak into or through ()r
pull do\vn any premises for the passage cf fire fighting appliances or cau:;e
them to be 1,roken illlo or lllrough or pulled (IOWIl, doing as little uamage
as possible;

( 1') cause the mains and pipcs of any area to be shut off so as to give better
pres~ure of water in the pIIlC(', \Vherc firc has occurred or broken out :

(v)

1(
caust. the water or an~~.,!;tream. cistfm, tank, well or other availablG sourcc
or water-sltpply, publ ; or private, to be utiJisld for Ihe purpose of
extinguishinf!, or JimitilJg th~ spreal1 of, ~u(;h fire;

~
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(vi) exercise the same powers for dispersing any assembly or person likely to
obstrucl the fire.fighting operation, as If he were IIn officer-in-charge of a
Police StatIon "nd as if such un assembly were an unlawful assembly ,!lId
shall be entitled to the same immunities and protection as such an officer,
in re~pect of t""' exercise of ~uch powers; and

(vii) generally take such measures us may appear necessary for l:xtinguishing the
flrt: or for the prcserv3tion of life and proper! y.

(2) 1\1ly d:lmagc,dol1~ on the occasion uf fire by th~ luemberll of fire service in
the due discharge of thcir duties shall be deemed to be damage by fire within the
meaning of ally policy of insurance agaln&t fire.

rreyentive

measures.

10. (1) The Slate Government may, by notification, require the OWII~IS ur
occupiers or premises ill any area in which this Act is in force or of any class of
premises used in any ~uch ar~a for purposes wl1ich, in its ('pinion, are likely to cause
risk of fire, to take such precautions as may be specified in the notification.

(2) 011 the issue of thc notification under sub-section (I). it shall be lawful
for the Director or any member authorised by the State Government in this behalf
to direct the removal {if objects or goods likely to cause risk of fire to a place of
safety and, on failure of the owner or occupier to do so, the Director or the member
so authocised may, afler giving thc owner or occupier a reasonable opportunity or
lUaking representation, seize, detain or rellove such objects or goods or cause the
same to be seized, detained or removed.

Power
obtain
matio

II. (1) The Director or any membcr not below the rank of an Officer-in-charge
of a Fire Station aS may be 8uthorised by the Director, may, for the purpose
ofobtaioing information for fire-fighting purposes, require the owner or
occupier of any building or other property to supply such information with respect to
tbe character of such buildillg Or other property, the available water-supplies and the
meanS of aCcess thereto and such owner Or occupier shall furnish all the inror-
mation so required.

(2} If any information requircd under sub-section (1) is not furnished within
a reasonahle time, or the IJirector or the member so authorised has reason to believo
that any illfornmtioJI furnished is inaccurate, the Dire~tor or the member so autbo-
rised may, for the purp()se of obtaining or verirying the information, enter into ally
such building or any place, with or without assistance, after giving such notice to the
owner or occupier as may be prescribed :

PIuviJed that-

(a) 11'1 such entry shall be made between sun-set Dnd sun-rise; and

(b) due regard ~baJI always be 11[1 d, so far as may be compatible with the
exigencies of the purpose for \\ hich the ent: y is m ade, to the social and
rcJigiotls usages of the occupants or the buildings or places entered.

(3) The Director or tbe Jnembt:f rcfcrred to in Sllb-sccti<.~Jl (2) shall not use anyforce for the purpose {.r (f1:ec; ing ally CtltJ) uuder the sail' sub-scction, unJess- .

(a) such orltry cannot other\vise be cffectcd; and

(b) there is rca.;(m 10 believe that any ofTence is bein~ or has been commilted
against 8t;y provision of this ;\ct or any rule made thereund\?r .

12. The Dir('ctor or 311y officer 8\lth\rised by the ~tate Govcrnment ill this
behalf may, 0!1 the OCC3'1ioD of a fire l'r othcr emergency in any area in which this
Act is not ill force, ord-"r t~-c despatch o,f th~ member~ with neces~ary fire-fightiJJg
ilpplialll;t:S 1'- l;(t[ry ('II tlll:-h!!hlmg operations :!1 such other ~rea and thereupon all the
rrovi~icn~ a! t!~~" 1'.ct. ac'! j!1~ r!.'!r:s "..~d!. th,:l,!lInder ~~a'! t:rjl), !0 such arc:'. du:.:ng
the period or fire or fIn'. rgerlcy, a!; thp. c:Ise m" y be. (.r during such pcrjIJd as the
Director or the omcer So authuri~t:l; may slJecif.v.

Vespatch of
firc-fight if1g
pers\)Dncl to
other areaa.

to
infor-

n.
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EI11uiry into 13. In the ca~e of any fire dccurIing within any area in which this Act is in force,
origin or fir~ the seIlior m,)(,t officl)r iIJ thc rank among the il1emb..:rs in that ;1rca or where th
~f)d ~etpor t .lo members are t-ent beyond the limits of any area in which tl1is Act is in f JIce to

.,.agl~raeor .. hfi ., hb d f . l ' ; I . ffi ' th kT h 'I
d extmguls Ire In the nelg ourhoo o Sucl1 Imlts, t \e senior most o ('er m e ran

a.asl.:lr, I b hll . h '. I .. d fmnong t le mem ers ~o sent. s a ascertalr) t e ract~ as t() t le origIn f1n cause o

suc11 fire an,\ shall II11ke a report thereon to the Magistrate or the THhasildf!f having
jurisdiction in the place in which 'such fire occurred; and the said Magistrate vr
t he Tahasildar, as the cas~ may be, in any case where he may deem fit, SUmmoJI
witnesses and takt: evidellcc in order to further as,erlain such facts.

Employment
OI) other
duties.

14. It shall be I:\\vful for, the .5tate Governnlent or any officer authoriscd by it. in
this behalf to employ tilt: In~mb~rs UpOn lilly rescue, salvage or other works for whIch
the members are suitable by reason of their experience and the fire-fighting appliances.

CHAPTER IV

PENALTIES
P~n!l"Y ror
vi oJalion or
duty.

Pailure to
give infor-
mation.

15. Any m.:;lilb;; .whv-

(a) is found to be guilty or violation of any duty or wilful breach of any
provision of this Act or any rules or order made thereunder; or

(b) is found to be guilty iof cowardice; or

(c) withdraws from the duties of h!s offi;;c \vithout permission or without haviJJg
given previous not:ce of at I{,/st two months; or

~

(d) being absent OIl leave, fails without rcason:lble cause to report himself for
duty on the expil atiol1 of such leaves,

shall, on conviction, be punishable with imprisonment which may extend to three
months, or with fine which may extend to an amount not e:tcet:ding thr~e months' pay
of such member. or with bl)th.

16. Any pers')n who, without just cause, fail:) to communicate th~ information in
his posses~ion regarding outbre.,\k of fire, shall on conviction be punishable with
sim pie imprisonment for a term wbil:h may extend to one month, or with fin~ \vhich
may extend to five hundred rupees, or with both.

17. Any person who fails, without reasonable cause, to comply with the require.
mellts specified in a notification issued unJer sub-sectiol1 (I) of ~eclion 10 or vf 11
direction issueJ under sub-section (2) of that section shall, on conviction. bc
punishable with a finc wt.ich mrly extend to live hundred rupees.

Failure to

lake precau.

lions.

Wilful
"bslruction
or lire-
fighling
operation.

18. Any persO!l who wilfully obstruct~ or interf~res with any membcr engaged
in fire-fighting oj)eratio'1s $h:llj, 0!1 c':)llviction, be punish~lb)c with imprisonment
which may extend to thrce mol1ths, ur with fine which may extend to fivc hundred
rupees, or with both.

19. Any per~oa who kllowiJlgty giv~s or causes to be given it rats" report or the
outbreak of firc to any perSIJl1 authorised to r~ceive s'.lch report by means of a
statcmenl, message or otherwise ~hatt. on conviction, be punishable with
imprisonment which may cX,telld to thret: Jnol1ths, or with fine whic!l':may exte'ldto five hundred rupees, ('r with both. "

Penalty for
false report.

CHAP1'ER V

MISCELLANEOUS

LiabililYof 20. Any peISOIl whuse pr,)perty catcj!es. fire on, account ~or any act of his own
prop~rly or his agent, done deliberately or by crtl11llJal negllgcnct', !;hall bo liable to pay
ewner to pa, compensation to any other person or per~ons suffering riamage to his property on
C()I~lpen- acc\)u'tt of any ~,:~ian taken ur!.J~r iaus'::: (iii) and t...) of scction 9 by alJy officer
saIlon. or nlemher Inen! iof1~(J th~re!!1 or 0:"" !)' r,:!s'J!l ar:ti!!g U:1~::' thc :l!l!!~ority of :l:Jy

6uoh officf.'r ()r member.

Police
Office;s to
aid.

't

21. It sh'ul bc t!~e (!uty of th':) Pvlicc amccrs of ;,:1 rank:; ,t,,:aid ~hc; 1UcmIJt:rS ;11the execution of thcir duties tmder this Act. .



~
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T nformation

on outbreak

of fire.

Consumption
of w3ter.

22. Any person who possesses any information regarding all outbreak of fire
shall communicatc the same, without delay, to the nearest Fire Station.

23. 1'~o charge shall be made by any local authority fur water consumed by
the Fire Service ill fighting fires, filling static water tanks or such other purposes.

24. No authority in ch~rge uf wate, ~upply in ally area shall be liable to any
ciuim fur compell:;atiou rur di1IllCi~e CiiUS~J by reason of any intenuption or supply
or water occasioned under clrluse \,iv) or Bectioll 9.

No compen-
satio,; fGr

interruptil!D
or water
supply.

Pro!ectioD
of action
taken in
good faith,

Power to
make rule~,

Saving.

P'.;wet'S to
rem()ve
difliculties.

25. N(\ suit, prosecution or other te~at proccedings shall lie against th~
Government or Hny l?erson including a memb6r for anything which is done or
intended to be done in good faith in pursuance of this Act or any rules or orders
made theteunder.

26. (I) The State Government may, by notific:\tion. make rules for carrying out
the provisions of this Act.

~2) In particular and without prejudice to the generality of the foregoing
power, such rules may provide for the following matters, namely: -

( a) meAqureq nece~8ary f('r the prevention, con~rol and fighting of fire and
for ensuring the safety of life and property in case of fire;

(b) the designations under which the officers may be appointeJ uslder
sub-~ection (3) of section 4 to as8ist the Director;

(c) the Jnanner of appointment and the terms and conditions of service
including their pay, allowances and other remunerations, if any, their
hours of duties, leave and ot?y ancillary matters ;

(d) matters relating to ,:}uxiliary fire force that may be raised under
scction 6 ;

( e) the manner of service of notice under sub-section (2) of section 11 ;

(I) the emplo}mcnt of members or use of anY fire-fighting appliances
undcr section )2 in any area in which this Act is not in force and the
employment of the members under section 14 on ~pecial services;

(g) any other matter which is required to be. or may be. prescribed.

(3) Until rules are made under this sectioll. the rules in fc.r:e immediately
hcfore the appointed day and opplicable to the Officers and staff of the Fire Service
Branch of the Orissa Poljce shall, so far as theyare not inconsistent with the
provisions of this Act, continue in force and apply to the members.

(4) All rules made under this Act fihall, as fioon as may be after they arc
mad~, be laid before the State Legislature for a total perio(l of fourteen days which
may be comprised in one or more sessions and if during the said period th~ State
Legislature makes any modification therein, the rules shall thereafter havc effect
cnlv in such modified form, 60, however, that such modlficatiol. shall be without
prejudice to the validity of anythi"g previously done under the rules.

27. Nothing in this Act shall be deemed to limit, modify or dfrogate from the
general responsibilityof an~' local or other authority under any law for the time
being in force in the matter of fire-fighting or fire prevention.

7.8. If Itny doubt or diffIculty arises in giving effect to the provision& of this I\Ct,
the State Govt'rnment may, as occas!ol1 may require, by order, do anything not
inconsistent with the provi~ions of this Act or the rules made thereunder, which
appears to be necessary for the purpose of removing the doubt or difficulty:

Provided that no order 6hall te Is~~led under this section afterli the expiry (1r
a prriod of two years from the date of commencement t.f this Act.

By order of the Governor

P. K. PANIGRAH I

Secretal'Y tu Government
~--

rrinted an<1 Puhlishct! 'y thc J)ircc~(")r, PTi;ilin~. ~ta:i(:11e(y.cind rubJil.:3lion, ()riS6;], Cuttack-1
OGP/SF\P. f!~. Oa.-. I J88-2J~.!-58()
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LAW DEPARTMENT 

NOTIFICATION 

The 27th January, 2023 

 

No.2776-I-Legis-27/2021/L.— The following Act of the Odisha Legislative 

Assembly having been assented to by the Governor on the 19th January, 2023 is 

hereby published for general information. 

ODISHA ACT 1 OF 2023 

THE ODISHA FIRE SERVICE (AMENDMENT) ACT, 2022 

AN 

ACT 

TO AMEND THE ODISHA FIRE SERVICE ACT, 1993. 
 
 

BE it enacted by the Legislature of the State of Odisha in the 

Seventy-third Year of the Republic of India as follows :─ 

 
 

Short title and 
commencement. 

1. (1) This Act may be called the Odisha Fire Service (Amendment) Act, 

2022. 

(2) It shall come into force on such date as the State Government 

may, by the notification, appoint. 

 

 

Amendment of 
Long  title. 

2. In the Fire Service Act,1993 (hereinafter referred to as the principal Act), 

for the long title, the following long title shall be substituted, namely:─ 

“An Act to provide for fire prevention and fire safety measures and 

providing emergency services in the State and for the constitution of State 

Fire and Emergency Service to carry out firefighting and emergent service 

measures and for the matters connected therewith or incidental thereto.” 

 

Odisha 

Act, 30 

of 1993 
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Amendment of 
Section 1. 

3. In the principal Act, in Section 1, in sub-section (1), for the words 

“Odisha Fire Service”, the words “Odisha Fire and Emergency Service” 

shall be substituted. 

 

 
Amendment of 

Section 2. 

 

4. In the principal Act, in section 2,─ 

(a) for clause (c), the following clause shall be substituted, 

namely:─ 

“(c) “Director General” means the Director General of Fire and 

Emergency Service appointed under section 4;”, 

(b) after clause (c), the following clauses shall be inserted, 

namely:─ 

“(c-1) “Disaster” means as defined in the Disaster 

Management Act, 2005 

(c-2) “emergency service” includes any  service  provided 

for, or connected with, prevention of any danger or threat 

of any disaster and to mitigate any serious situation or 

occurrence of such disasters by providing immediate 

rescue, restoration and relief;”; 

(c) for clause (f), the following clause shall be substituted, 

namely:─ 

“(f )“Fire Service” in relation to providing firefighting 

and emergent service measures, means Odisha Fire 

and Emergency Service constituted under section3;”; and 

(d)after clause (h), the following clause shall be inserted, namely:─ 

“(h-1) “Local Authority” means a municipality constituted 

under Article 243Q and a Panchayat constituted under 

Article 243B of the constitution of India for the rural 

area;”. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

53 of 

2005 

Amendment of 
Section 3. 

5. In the principal Act, in Section 3, in sub-section (1), for the words 

“firefighting services in the State a fire force to be called the Odisha Fire 

Service”, the words and comma “fire fighting and emergency services in the 

State, a force to be called the Odisha Fire and Emergency Service” shall be 

substituted. 
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Amendment of 

Section 4. 
6. In the principal Act, in Section 4,─ 

(a) for the existing marginal heading, the following marginal 

heading shall be substituted, namely:─ 

“Appointment of Director General, officers and other members 

and their powers and functions.”; 

(b) the word “Director”, wherever it occurs, the words “Director 

General” shall be substituted, 

(c) in sub-section (1), for the words “Fire Service”, the words 

“Fire and Emergency Service” shall be substituted; and 

(d) for sub-section (2), the following sub-sections shall be 

substituted, namely:─ 

“(2) The State Government may appoint any person not below 

the rank of Additional Director General of Police to be the Director 

General of Fire and Emergency Service who shall, subject to 

superintendence and control of the State Government, exercise such 

powers and discharge such functions as are or may be conferred or 

imposed by or under the provisions of this Act and the rules made 

thereunder. 

(2-a) without prejudice to the provisions of this Act, the Director 

General, as the head of the force shall discharged following functions, 

namely;─ 

(a) keep liaison with the State Government for the 

development of fire and emergency service; 

(b) frame the policies in relation to the development of fire 

and  emergency service in the state and on approval by the 

State Government, take steps to implement the same; 

(c) prepare and submit plans and proposals to the State 

Government with regards to the periodical review of fire 

equipment, fire property and fire manpower for effective 

implementation  of  fire  and  emergency  service  by  the 

authorities; 

(d) take or cause to be taken such effective steps and 

measures  in  cases  of  major  fires,  house  collapse  and 

other emergency services; 
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(e) investigate or cause to  be investigated the cause of 

fire  and advice  the  authorities  for  implementing  fire 

precautionary measures; 

(f) appoint such number of officers, staff or employees as 

may be necessary to assist any Officer of the State fire and 

emergency service while exercising his powers or 

discharging his duties or functions under this Act or the 

rules made thereunder; 

(g) Implement the effective Human Resource Development 

policies in accordance with the prescribed Jobs at each 

level of fire and emergency service personnel and for that 

purpose, he may establish advance training centers; and 

Implement the effective Human Resource Development 

policies in accordance with the prescribed Jobs at each 

level of fire and emergency service personnel and for that 

purpose, he may establish advance training centers; and 

(h) represent the State Government on National and 

International forums with a view to updating the standard of 

fire and emergency service in the state.”. 

Omission of 

Section 7. 
7. In the principal Act, Section 7, shall be omitted. 

 
Amendment of 
Section 8. 

 

8. In the principal Act, in Section 8:─ 

(a) for  clause  (i),  the  following  clause  shall  be  substituted, 

namely;─ 

“(i) for equipping the member with such firefighting, rescue and 

restoration appliances and imparting specialised training as it 

deems proper;”; 

(b) in clause (ii), for the words “firefighting appliances”, 

the words “firefighting, rescue and restoration 

appliances”, shall be substituted; 

(c)in clause (iii), for the words “Fire Service on the 

occasion of fires”, the words and comma “Fire and 

Emergency Service on the occasion of fires and 

emergency services,” shall be substituted; 
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(d)for clause (v), the following clause shall be substituted, 

namely:─ 

“(v) for sending the members with necessary firefighting, 

rescue and restoration appliances beyond the limits of 

any area in which this Act is in force in order to 

extinguish fire or undertake rescue and restoration, in the 

neighbourhood of such limits on such terms and 

conditions as it deems proper;”; and 

(e) in clause (vi), for the words “extinguishing fire, for which 

the fire service” the words “extinguishing fire and providing 

emergency services for which the Fire and Emergency Service” 

shall be substituted. 

 

Insertion of 

new Section 
8A. 

 

 

“Delegation 
of power. 

 

9. In the principal Act, after Section 8, the following section shall be 

inserted, namely:─ 

8A(1)the State Government may, by notification, direct that any power 

and function exercisable by it under this Act, except the power to make 

rules, may also be exercisable by the Director General, subject to such 

conditions and exceptions, if any, as may be specified therein. 

(2)The Director General may, by order, delegate its powers and 

functions conferred under this Act and rules made thereunder to any of it 

officers subordinate to him, subject to such conditions and restrictions, if 

any, as may be specified therein.”. 

 
Amendment of 
Section 9. 

 

10. In the principal Act, in Section 9,─ 

(i) in sub-section(1),─ 

(a) in the opening portion, for the words and comma “occasion 

of fire, the Director”, the words and comma “occasion of fire 

or emergency services, the Director General” shall be 

substituted; 

(b) in clause (i), for the words “fire or”, the words “fire or 

dealing with emergency services” shall be substituted; 

(c) for clause (iii), the following clause shall be substituted, 

namely:─ 
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“(iii)for the purpose of extinguishing the fire or undertaking 

rescue and restoration work, enter, break into or through 

or pull down any premises for the passage of firefighting 

or rescue and restoration appliances or cause them to be 

broken into or through or pull down, doing as little 

damage as possible;”; 

(d) in clause (vi), after the words “firefighting” and the before 

the  word “operation”, the words “or rescue and restoration”  shall 

be inserted; and 

(e) in clause (vii), for the words “fire or”, the words “fire or 

undertaking the rescue and restoration or” shall be substituted, 

(ii) in sub-section (2), for the words “members of fire service”, the 

words “members of Fire and Emergency Service” shall be 

substituted; and 

(iii) after sub-section (2), the following sub-section shall be inserted, 

Namely:─ 

“(3) The Director General may, with the previous sanction of the 

State Government, enter into an agreement with any agency or local or 

other authority which maintains the said fire and emergency  service 

within or beyond the limits of any area in which this Act is in force for 

providing personnel or equipment or both, for firefighting, rescue and 

restoration purposes, on such terms and conditions as may be provided 

by or under the agreement on reciprocal basis, in public interest.”. 

 
Amendment of 
Section 10. 

11. In the principal Act, in Section 10, after sub-section (2), the following 

sub-sections shall be inserted, namely:─ 

“(3) The Director General or any member authorised by the State 

Government in this behalf, direct the owner or occupier of any premises 

which likely to have risk of fire, shall obtained fire safety recommendations 

and fire safety certificate on payment of such fees and in such manner as 

may be prescribed. 

(4) In order to ensure effective fire prevention and life safety 

measures of any premises, the owners or occupiers of such premises, 

which are likely to cause risk of fire, as may be prescribed in this behalf, 
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shall appoint a Fire Safety Supervisor having such qualification as may be 

prescribed and the fire safety supervisor so appointed shall be issued with 

an enrolment certificate by the Director General or any officer authorised 

in this behalf under his signature and seal of the office in the prescribed 

format”. 

Amendment of 

Section 12 
12. In the principal Act, in Section 12, for the words “firefighting appliances 

to carry on firefighting operations”, the words “firefighting, rescue and 

restoration appliances to carry on firefighting, rescue and restoration 

operations” shall be substituted. 

 
Amendment of 

section 14. 
13. In the principal Act, in section 14, for the words and comma “rescue, 

salvage”, the words and comma “rescue, restoration or salvage”, shall be 

substituted. 

 

Amendment of 
Chapter IV 

14. In the principal Act, in Chapter IV, for the heading “PENALTY”, the 

heading “OFFENCES AND PENALTIES” shall be substituted. 

 

Amendment of 

Section 17. 
15. In the principal Act, in Section 17, for the words “a fine which may extend 

to five hundred rupees”, the words “imprisonment of either description for a 

term which may extend to three months or with fine which may extend to 

three lakh rupees, or with both” shall be substituted. 

 
Amendment of 

Section 18 

 

 

 

“Willful 
obstruction 

of fire 
fighting, 
rescue or 

restoration 
operations. 

 

16. In the principal Act, in Section 18 including with its marginal heading, 

the following section shall be substituted namely:─ 

18. Any person who wilfully obstructs or interferes with any 

member engaged in fire fighting, rescue or restoration operations shall, on 

conviction, be punishable with imprisonment of either description for a term 

which may extend to 3 months or with fine which may extend to fifty 

thousand rupees, or with both.”. 

Amendment of 
Section 19 

17. In the principal Act, in Section 19, for the words beginning with, 

“imprisonment” and ending with the words “or with both”, the words 

“imprisonment of either description, for a term which may extend to three 

month or with fine which may extend to five thousand rupees, or with both” 

shall be substituted. 
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Insertion of 
new Sections 

19A, 
19B,19C,19D 

AND 19E. 
 

“Penalty for 
non- 

appointment 
of fire safety 
supervisor 

18. In  the  principal  Act,  after  Section  19,  the  following  sections  shall  

be inserted, namely:─ 

 

19A.(1) If any owner or occupier of a premises fails to appoint a fire 

safety supervisor under sub-section (4) of Section 10 within the period of 

thirty days from the date of receipt of notice given in this behalf by the 

Director General or any officer authorised by him, such owner or occupier 

shall be deemed to be in default and shall be liable to pay penalty of not 

less than ten rupees per square meter and not exceeding fifty rupees per 

square meter per month of the built up area of the premises including the 

common area thereof as may be determined by the Director General. 

(2)  The  penalty  shall  be  recovered  from  such  owner  or 

occupier as arrear of land revenue, if not paid. 

Compounding 
of offences. 

19B. (1) Any offence committed under sections 15 to 19 (both 

inclusive) or any rule made under this Act may, either before or after the 

institution of prosecution, be compounded by such officer and on payment 

of such amount as the State Government may, by notification, specify: 

Provided that no offence shall be compoundable which is 

committed by failure to comply with a notice order or requisition issued by 

the Director General or any other officer authorised under this Act and rules 

made thereunder until the same has been complied with so far as the 

compliance is possible. 

(2) Where an offence has been compounded under sub- 

section(1), no proceeding or further proceeding, as the case may be, shall 

be initiated or continued against the offender in respect of the offence so 

compounded, and the offender, if in custody, shall be discharged forthwith. 

Offence by 
Companies. 

19C. (1)Where an offence under this Act has been committed by a 

company, every person who, at the time, the offence was committed, was 

in-charge of, and was responsible to the company for the conduct of the 

business of the company as well as the company, shall be deemed to be 

guilty of the offence and shall be liable to be proceeded against and 

punished accordingly: 

Provided that nothing contained in this clause shall render any 

such person liable to any punishment if he proves that the offence was 

committed  without  his  knowledge  or  that  he  had  exercised  all  due 
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diligence to prevent the commission of such offence. 

(2) Notwithstanding anything contained in sub-section (1) 

where any offence under this Act has been committed by a company and 

it is proved that the offence has been committed with the consent or 

connivance of, or is attributable to any neglect on the part, of any 

Director, Manager, Secretary or other Officer of the company, such 

Director, Manager, Secretary or other officers shall also be deemed be 

guilty of that offence and shall be liable to be proceeded against and 

punished accordingly. 

Explanation:─ for the purpose of this Section,─ 

(a) “Company” means a body corporate and includes a firm or 

other association of individuals; and 

(b) “Director”, in relation to a firm, means a partner in the firm. 

 
Cognizance of 
offence. 

 

19D. No court shall take cognizance of an offence under this Act except 

on a complaint made by the Director General or any officer authorised by 

him, in writing, in this behalf. 

Jurisdiction. 19E. No court other than the court of Judicial Magistrate First Class, 

shall try an offence punishable under this Act.”. 

 

Insertion of 
new Chapter 
IVA. 

19.In the principal Act, after Chapter IV, the following chapter shall be 

inserted, namely:─ 

“CHAPTER IVA 

APPEALS 

Appeal. 19F. (1) Any person aggrieved by any notice or order of any Fire 

Service Officer, issued or made under this Act and rules made thereunder, 

may prefer an appeal against such notice or order to the Appellate 

Authority as may be prescribed who may be lower in rank than the second 

Appellate Authority, within thirty days from the date of receipt of the notice 

or order, as the case may be: 

Provided that the Appellate Authority may admit the appeal after 

expiry of thirty days, if he is satisfied that the appellant was prevented by 

sufficient cause for not filing it within that period. 

(2) An appeal to the appellate authority shall be accompanied by 

a copy of the notice or order appealed against and on payment of such 
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fees, as may be prescribed. 

(3)The order of the appellate authority may be challenged in 

Second Appeal before the Second Appellate Authority, as may be 

prescribed, within a period of sixty days of passing the order whose decision 

thereon shall be final.”. 

 

Amendment of 

Section 27. 
20.  In  the  principal  Act,  in  Section  27,  after  the  words  “fire  prevention” 

occurring at the end, the words “or undertaking rescue relief and restoration” 

shall be inserted. 

Insertion of 

new Section 
27A. 

 

 

 

“Act to have 
overriding 

effect and 
effect of other 
laws. 

21.  In  the  principal Act,  after  Section  27,  the  following  Section  shall  be 

inserted, namely:─ 

27A (1)The provisions of this Act shall have overriding effect 

notwithstanding anything contained in any other State laws for the time 

being in force, in so far as the provisions relating to fire prevention and life 

safety are concerned. 

(2) Subject to the provisions of sub-section (1), the 

provisions of this Act shall be in addition to, and not, save as expressly 

provided hereinabove, be in derogation of the provisions of any relevant law 

for the time being in force in any area in which this Act is in force.”. 

 

General 
Amendment. 

22.  In the principal Act, for the expression “Director” wherever it occurs, the 

expression “Director General” shall be substituted. 

 

 

By Order of the Governor  

DHANESWAR MALLICK 

Principal Secretary to Government (I/c) 
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